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• 	. 11.8.2004 	Heard Mr .B.M.Sarma, learned counSe 

for the applicant. 

The application is admitted, call 

for the Ørecord, returnable by four 

List for orders on 13.9 .2004. 

-• 	 bb 	

Mber (A) 

• 	
13 • 9 • 04 	* Hone for the app lic ant • Mr 

Roy, learned Sr.C.G.SaC seeks fou - - 

weeks tiie to file written statemerii '  

Stand over to 3.11.04 for order. 

Member ,ce-Chairrn 

pg 

0 -t;-OCQ Y- 
present: Hon'bleMr,1.K.Batta. 

1ViceChairrnan.  
u 	- f 	 - 	 -- - . 	 Hon ble Mr,K.V.Prah1adfl,  vi- 

tive Member. 

None for the applicant.r 7  

Ray, Sr.C.G.3.C. seeks 8 wes 

to file written statrnnt 

to 6L.th  January , 200fot tiling 

statement 	
• 

VISM  
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/7 	
06,01.2005 	None prnt or the 

List on 14.2.2005 for hearing. 

I4Embor (i) 

mb 

14.2.2305 	Ne appcdrs. Lit on 16.7 	05 

betjr i)j.vision 

I Rinde h 	M CI 

L1VC__i1. __ J 
ltL?bY4? (J) 

r,ib 

(UI 	 I 16.2.2005 	None appears for the parties. 
[ResPofldeflsoJ..bLfj A 	perusal 	of 	t 	order 	sheets e 

dated 	6.1.2005 	as 	well 	as 

14.2.2005 shows that none appeared 

even 	on 	he 	said 	dates. 	Hence 
under 	

Ru1ej5(1) 	of 	the 	Cental 

Administrative 	 Tribunal 

(Procedure) Rules, 	1987 we reserve 

C-- 

for orders. 

// 	oS k4 L r  Member 	 Member (J) 

n km 

/Jt 	,di' 15.6.2005 	Judgment delivered in open Court, 

kept in separate sheets. The applicat—, 

on id 	dismissed. No order as to 
costs. 

' 	h 
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None present for the applicant 

- VERSUS - 

U.Oi.&Ors. 

ADVOCATE FOR THE 
APPLICANT(S) 

RESPONDENT(S) 

None present for the reondents. ADVOCATE FOR TIlE 
RESPONDENT(S) 

a 
CENTRAL ADMINISTRATIVE TRIBUNAL :::GUWAIIATI BENCH. 

O.A. No 174 of 2004. 

DATEOFDEcISION: 
15.6-2005. 

Shri Paritosh Dasgupta 	 APPLICANT(S) 

THE HON'BLE MR MK.GUPTA, JUDICIAL MEMBER 

THE HON'BLE MR K .V .PRAHLADAN, ADMINISTRATIVE MEMBER 

r 1. Whether Reporters of local papers may be allowed to see the judgment? 

To be referred to the Reporter or not 9 

Whether their Lordships wish to see the fair copy of the judgment? 

Whether the judgment is to be circulated to the other Benches? 

Judgment delivered by Hon'ble Administrative Member. 

-. 

., 

'I 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.174 of 2004. 

Date of Order : This the lStWay of June 2005. 

THE HON'BLE MR M.K. GUPTA, JUDICIAL MEMBER. 

THE HON'BLE MR K.V.PRAHLADAN, ADMINISTRATIVE MEMBER 

Sri Paritosh Dasgupta 
Son of Late Phanindra Bhusan Dasgupta, 
Resident of Banamall (Deulitlila) Road, 
Ward No.14, P.O. P.S. and dist. Karimganj,Assam 	 .. .Apphcarit 

None present for the applicant. 

- Versus- 

Union of India, 
Represented by the Secretary to the 
Govt. of India, 
Ministry of Communications, 
New Delhi. 

The Director of Postal Services, 
Dlbrugarh Region, Dlbrugarh, 
Assam —786001. 

The Senior Superintendent of Post Offices, 
Deptt. of Posts, Cachar Division, 
Silchar-788001. 

The Postmaster, 
Kanmganj Head Post Office,  
Karimganj. 	 ... Respondents 

None present for the respondents. 
4 

ORDER(ORAL) 

The applicant was initially appointed as a Postal Assistant and then as a 

Ledger Clerk In the sub post office Savings Bank (SOSB) Branch of Karlmganj 

Head Post Office from 1.4.1995 to 7.4.1995 and 17:4.1995 to 15.5.1995. While 

working as Ledger Clerk he was issued a Memo No.171-3/96-971DAIV111 dated 

1.7.2002 by the respondent No.3. The memo was on the action to be initiated 

against the applicant under Rule 16 of CCS (CCA) Rules, 1965. The statement of 



Imputation of misconduct on which action was proposed to be taken was also 

annexed to the above memorandum. The imputation of misconduct was that 

when he was working as a Ledger Clerk on the dates mentioned above he failed 

to call for the savings bank pass books of Bidyanagar EDBO (In account with 

Anipur SO under Karimganj HO) for verification of balances and entry of interest 

after 31 March. This failure on his part enable the Branch Post Master, 

Bidyanagar EDBO to commit a fraud to the extent of Rs.1,15,445.38. The 

applicant had acted In violation of the provisions of Rule 74 and 75 of the POSB 

Manual Vol 1. The applicant has claimed that he had called for all pass books of 

Bidyanagar EDBO (in account with Anipur SO under Karimganj HO) where there 

were transactions after 31 11  March. He was claimed that this was the practice 

adopted to call for only those Pass Books where transactions were taken place 

after March 31. This Rule 74 and 75 of POSB stipulates that Pass Books are 

not required to be called for verification of balance before 301h  June. The 

applicant says that the fraud was committed from 1992-96 and was apparently 

detected In 1996. The respondents took action agaInst all officials who had 

worked for April to June during the period for violation of rule 74 and 75 of the 

POSB Manual. The applicant says that the respondents had not explained why 

the penalty of Rs.90001- was Imposed on him. The applicant claims that the 

impugned order dated 2.9.2002 and 6.10.2003 are patently illegal and 

unconstitutional. 

2. 	The respondents claimed that the Branch Post Master, Bidyanagar EDBO 

accepted cash deposits entered the amount in pass books of the depositors with 

his initials and rubber stamp of the BO and returned those pass books to the 

depositors. These amount were not entered and deposited into the Government 

account and neither entries were made In the relevant record of Branch office. 

The respondents alleged that the applicant failed to call for and verify the pass. 

books of the Bidyanagar EDSO. Had he done so the fraud committed could have 

been detected. The applicant working as Ledger Clerk also did not maintain 
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savings bank and the. prescribed register as required under the rules. His failure 

lead to the loss of Government money. 

3. 	None appeared either for the applicant or for the respondents. We have 

gone through the materials produced before us. As per Rule 75(3) of the POSB 

Vol.1 (Annexure-1) which reads as under: 

To monitor whether the Branch Offices have actually sent 
all the pass books to the Head Office, the Head Post Office 
should maintain a register of accounts standing open at each 
Branch Post Office and use it for checking the receipt of 
pass books at the Head Office. From I April onward each 
Ledger Assistant should maintain a register of accounts of 
the Branch Offices in the charge. [One register may contain 
particulars of accounts of several Branch Post Offices. The 
register in manuscript will be maintained in the following form 

No. No, of NC Date of receipt Inftlals 	of Date of receipt Initials 	of 

of pass book Ledger of pass book Ledger 
AssftJAPM AssftJAPM 

1 2 4 5 6 

"The 0 and 41 columns of the register should be repeated for 
a number of years according to the space available in the 
register. Thus, one register can be used for a minimum period 
of 5 years. As and when any pass book is received from the 
Branch P.O from V April onwards, the date ofreceiptwill be 
noted] in column 3 and initials put in column 4. The register 
should be scrutinized on 20th  July. The absence of any entry 
[in column 3 and 4] will indicate the non-receipt of the pass 
book and the HPO for entry of interest. The number of all 
such accounts should be listed and action taken to obtain the 
pass books through the Sub Divisional Inspectors when the 
pass books of these accounts are received at the H.O., interest 
will be posted in them and columns [3 and 4] of the register 
of accounts of Branch Offices referred to above completecF'. 

The Special. Error Book is a vital document to monitor daily, and verify the pass 

books for any discrepancy or irregularity. The respondents has claimed without 

being rebutted that the applicant was not maintaining the Special Error Book. It 

becomes clear on a reading of Rule 75 of POSB that the successful completion of 

the entire sequence of events from receipt of pass books at the Head Office to the 

furnishing of certificates to the Heads of Circles by the Divisional Superintendents 

depend on the efficiency and sincerity with which the register of Accounts is, 

maintained by the Ledger Assistant. 
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Rule 75(u) says that: 

"The Branch Postmaster shQuld collect the pass books of all 
savings account which were not presented for transaction by 
30th June of the year and send them to the Head Office 
through the Account Office with a list in duplicate for entry 
of interest by 15th  July at the latest." 

The applicant interprets Rule 75(u) to state that there is no stipulation to call for 

pass books prior to 30 June. A close reading of the Rule 75 will show that 30th 

June is the limit set for the Branch Post Master to collect the pass books. The 

Ledger Assistant who is to maintain the Register of Accounts should have called 

for pass books every day starting with 1 April. The role of any official in charge 

of any accounts register is to keep all postings current and not wait till last 

Moment. Rule' 75 does not say that an official should let work pile up till 30  June. 

It depends on the integrIty and efficiency of the implementing official to make any 

organization efficient. The applicant himself has claimed that posting in the ledger 

was going on for the months January and February when the applicant was a 

ledger clerk at sub office savings bank of Karimganj Head Post Office. The 

respondents has also claimed that the appilcant did not maintain records like the 

Special Error Book and accounts Register. This contention of the respondent have 

never been refused by the applicant. The duties and responsibilities of the Ledger 

Assistant is elaborated in 74(3) as under: 

"If any transaction is noticed by the lecer Assistant to have 
taken place in an account at a time-scale and its 80 in 
account after 31 March and the pass book has not been 
received and its not submission is not suitably explained 
(vide sub rule (2) above) he should note the fact in the 
special Error Book maintained in the following form: 

Name of Number of Date of Date of caU Date & No. of Initials of P.M Data of Initials of P.M 
Sub 	Account 	transac- 	 registered 	 recalp 
Office 	 tion 	 latter sent to 	 of the 

Depositor 	 Pass 
Book 

1 	2 	3 	4 	 5 
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"The SPM should be asked to obtain and submit the pass book 
within a week and a copy there of should be sent to the 
Superintendent for noticing the irregularity. If the 8PM has not 
started submitting the pass books then the irregularity may be 
noted as a genera! one. If the pass book Is still not received, the 
HO should address the depositor by registered post in the 
proforma given below. Particulars Will be noted in column 5 of the 
Error Book against the account concerned." 

Annual interest was not credited in the pass books for the years 198990 to 1995-96, 

which covered the period when the applicant was posted as Ledger Clerk. Thus the 

negligence of the applicant contributed to the fraud committed by the 8PM, Bidyanagar. 

His failure to act In the fact of an affirmative duty to act was an example of clear 

misconduct in office. The applicant did not follow the procedures laid down in POSB 75 

In a timely manner, failed tomalntaIn records and registers and thus it was an example 

of misconduct in performing the Government duty. We therefore, see no reasdn to 

interfere with the punishment awarded to the applicant. The application is therefore liable 

to be dismissed and stands dismissed accordingly. 

No order as to costs. 

(K.V.PRAHLADAN) 
ADMINISTRAThIE MEMBER  

4 (M.K.GUPTA) 
JUDICIAL MEMBER 

pg 
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OTTtiiAL A'PL!AT1UN N0 	I 	12004 

Sri Papitosh basgupto. ---Applicant. 

-Versus- 

Union of India and Ors --- espondents 

Synopsis o fthe case 

> The applicant was initially appointed as PostLd Asstant. 

- He Was assigned the duty of Ledger Ckrk-I in S.O5B ( 5 Office 

Savings Bank) Branch of Varinign-nJ Head Post Office durng the period 

from 01-4-1995 to 07-4-1995, 17-4-1995 to 10-5-1995 and 13-5-1995 

to 15-5-1995. V  

- One of his duties was that of making entries of interest in the Pass 

Books. The procedure of mdcinq such entry s kid down in P.ules 74 and 

75 of the PO5B(P0stal Office Savings Bank) Manual Vol, L 

tANNEXUE:- t. P_14 to 17 ) 

> On 1/712002 vide Memorandum issued under Memo 1"Jo-F1-3/96--

97/bA/VIII dated 1-7-2002 by the espordenf N3 the apphcant was 

informed that tauthority concerned proposes to take action against 

f heapplicant under Rule 16 of C5 CCA) ules, 1965, 

> Along with the said Memorandum, the statement of the im putation of 

misconduct or misbehavior on which action was proposed to be token, 

wOs also forwarded and the applicant was qivn an opportunity to make 
V 

 representation against the proposaL ANNEXLJ!: tI 

> The allegation was that the applicant while working as Ledger Clerk-i 

of 5O5.B. Branch during the period from 01-4-1995 to 07-4-1995. 17-

4-1995 to 10-5-1995 and 13-5-1995 to 15-5-1995 failed to coil for the 

SB Pass Books of Bidyanaq.a Et.BO (in a/c with Anipur 
V 
 under 

Karimqan HPO)for verification of balances and entry of interest after 

3 1  M.orch and as such the Bidyanago EbBO thereby got 

the scope to commit SB/Rb fraud unchecked involving loss to the 

extent of s,Li544538 in settlement of the claims of the defrauded 

depositors etc The applicant was therefore considered to have acted in 

\\ 
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0 0flflP 	 CC P0V 1On Of PLJC 74 and Uk 76 of POS 

Manuoi Vail and also considered to have foiled to maintain absolute 

integrity and Jevotion to duty as required under Pule 3 

CC5 (Conduct) R ules  1964 and as such was responsible for the loss of.  

the &overnnignt money. 

- Tha accour.f in 	ih fmanancifiana ir'o 

noted by the apphcont in a Special Error Book maintained in the Branch, 

it was duly verifd and thereafter sined by the Supervisor and once 

in a week cheded by the Post Master. 

)- It is the usual practice adopted and has also become a conver4ion in the 

bepartinent that only those Passbooks of SCYs and aigg  ore called for 

verification and for adding interest in which transactions fake place and 

accordingly in the case in hand aLl the pass books where thàre were 

transactions after 31 M.orch were called for 

> The other pass books which are not received for, entry of interest by 

the 3CP June. uie 75 of the PO.S. B. Manual Vail iays dawn the 

procedures to be foUowed The applicant in compliance with the 

aforesaid procedures discharged his duty - 

> Inmost of the accounts of Bidyanagar BO in a/c with An!pur &O in 

which f r a u d was stated to be commf ted, there were, no transactions 

after 31 March. 

> Furthermore, .f he Postmaster Korimqàn HPO himself admitted the fact 

of maintenance of Special Error Boo.s in 505B Branch when he 

intimated the bivisional Office vide his letter No Di/BbN/EbBO dated 

9-5--2000 about misplacement of the Special Error Book that was 

maintained in those relevant peniods 

> The applicant narrating the aforesaid facts submtted his repiy on I5

7-2002 before the respondent N 3 praying for absolving ther 

applicant from all the charges ANN XUE- 	P- 204 21) 

- That thereafter, the respondent N2 vide order,  issued under 

Memo 	Fl-3/96-97/bAA/III dated 2-9-2002 cane 'to the 

purported conclusion that the violation of Pule 75 by the applicant 

stood proved and acordinqly ordered for punishment of recovery 
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of a sum of PS,91000/- froni the pay and allowances of the applicant 

in 30 monfiy installments @s30O/- per month 	encing from 

t h e pay bill of September 2&32(ANXLi: -W, 	-22 8231 

.> The interpretation of the concerned respondent of ue 75 of the 

POS.B. Manual Vo1.1 iS that each and every pass 600k of 59 A/cs is 

to be called fr verification of balances after 31 March, each year 

irrespective of there ho.ing any transactions on not is apparently 

not correct interpretation, 

- As per the Fule 75 of the PO5B. Manual VoL1 the pass books ore 

to be deposited by the depositors themselvas for ihterest 'posting 

once in a year and when the depositors faill to produce the pass 

books at least once within 'a year for hiterest posting by the 3O 

June, then Pu le  75 lays, down the procedure As such. .uie 75 does 

not stipulate that prior to 20th  June, the 59 Pass books are required 

to be called fr verification of boiances The aforesaid st!pulatjon as 

laid down in uk 75 was .not considered by the .espondenI N3, 

while passing the impugned orders 

> The respondent No3 foiled to consider the fact that the date of 

posting in ledger in 5059 branch was in arrears and at the time,of 

when the applicant was rendering 6is service as )edger C142r4. 

posting was gping,on for the month of January-and February, of that 

relevant year and the said fact oukJ be clear if the relevant 

returns submitted by 5059 branch to SB Cochar Branch is sought 

for by this Honbk Tribunat  

> That the alleged fraud was committed. &Ping the period from 1992 

- to 1996 and was stated to be detected in 1996 The authorities 

arbitrarily took a particular period from April to June of each year, 

and charged the officers who served during that per-iod aHegin 

vioktions af P t ics 74 and 76 	 ' 

> That no reason has been assigned as to why the crniicant was 

- 

imposed with the punishment of recovery of a sum of Ps,9300/- 
- — =----- 

/ 
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> That berq a:,pjeed by jinU: order,  
ab 	

daed 2-9-2nn2 the 

on  

ppr pn+r 	
bi-- •ihQ 

2/i1/2OO2.f4j!xU. 
V2 	 26 

> That the respon 	. 2 vd oJer issued -Inder,Mei StOffJ2/247;p3r. 
dated 6-1O-2 	confi 	the puni 1  order ssu by 	

t3 	 %i7 )- Eeino 09c,reved by 
such action of th rCspo, th 

apphc 	h05 this 	
arç4cn 	iind' 	

19 of the 
Tribwiok Acf.1cc be 	this 	Tribun with a Payer 

5t o.s:th and quos- the mpuqned 
çrdep issued under Me No, 

dtd 2-9-2002 by the' Sr. 
5uJ, Of Post Offic 	Cachan bn. 5ik:h 	

(Aflc:p IV I and /tA- Af No, 
taffi2J747 	

dated 6-10-2flfl by the espondt No. 2(Annexn, -VI ) respect ivk 
- As on intpir r1easurp the apphanj pra'ys for 	 * 

5tv the orernfj of the imruon- order issued und Memo No, Fi-3/99-7jNA,T 
dated 2-9-2'002 and Meio N. 

5toffJ2J247j 
dated 6-i0-200-3 by th Cpondent No3 and 2 respef;.eI. dpnn th pend 	o the arin 

I 
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- 2. 
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IN THE NTAL AbMIN!STATIVEThT1IUNAL 	- 

GUWAHATI ENCW AT GUWA HAT! 

AN APLLICATION UNbbER SECTION 19 OF THE AtMINISThATIVE 

TraIUNAL5 ACT S  108-  

OIGINALAPPLTCATIONNO. 	I +-f' /2004 

Sri Paritosh basgupta ;  S/a of Late Phariindra Bhusan 

basguptcL 	resident of Bonaiiaii (beulit ilk) I.00d. 

V/opd No14 	P5 and tstrtict:_ 	 Asiml .- 

78710T_Applicaflt 

-Versus- 

LUnion of India, rep esemred by the Ministry of 

bdhi. 

2The birector of Pastat Services, bibrugoth egon. 

bibruqorh. Assaim-786001, 

3The Senior 5upenintenden of Post Offices beptf of 

Posts. Cochop bivision Sikhor-78$ 001 

4The Pototgp, Varimgan. 1 Head Post Office, Kohiianj. 

---4espondents. 

bETAILSOFTHEAPPLWATTON:.. 

i: PAT!OJL4S OF THE ORMER AGAINST WHICH THE 

APPLICATION IS MAbE: 

That the instant application is preferred against the arbitrary, illegal and 

discrhiiinatory action nieteJ out to the applicant by the respondent 

authorities, particukdy by th Pespondent [ ,42, noriey the 5nior 

Superintendent of Post Offices, Cachor Division Sikhar vide hmpugned Order 
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issued under Memo No, F1-3/96-97/bA/VIII dated 2-9-2002 	rding the C' 

punishment of recovery,  of a sum of Ps90001- fri the pay and aliowançs of 

the applicant if 30 monthly instdhuient @P.3CO/- per, month commencing 

from pay bill of September 2002 and the impugned Appellate Order issued 
a 

undep Memo i'k Staff]2/24-7J03/lP dated 6-10-2003 by the respondent 

1422 namely the bir'ecf or of Postal Services, bibrugath Jegion. bibrugarh 

confirming the award of punishment issued by the Respondent No0 

2. JU!5bTcflON OF T4E TIUNAL 

The applicant decku'es that the subject matter reqordinq which the applicant 

seeks redressahs within the jurisdiction of this Honbk Tribunal 

- 	 . L!MITATIOP$ 

The instant application is within the peniodpf limitation. 

FACTS OF ThE CASE. 

L 	at the applicant is a citizen of India Th 	and a permanent resident of 

India residing at the address shown in the cause title and as such is entitled. 

to oil the rights and protections guananteed under the Consitution of India 

- 

	

	 and the laws framed thereUnder. The opplicant.is presently serving as a Postd 

Assistant, Kanimganj Head Post office, 

That the applicant who was initially appointed as-Postal Assistant was 

assigned the duty of Ledger Clerk-I in 5O5B ( Sub Office Savings Bank) * 

Branch of Karimgonj Head Post Office during the period froii 01-4-1995 to 

07-4-1995, 17-4-1995 to 10-5-1995 and 13-5-1995 to 15-5-1995 

That the applicant states that one of the functions which ore required 

to be dischorged by a Ledger ckrk-I is that of making entries of interest in 

the Pass 'Books, The procedure of making such entry is laid down in P.ules 74 

11 
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and 75 of ihe POSB(Postall Office Savings Bank) Manual Vol, L The apiicant in 

• 	accordance with the said pcedures discharged his duties while serving as 

Ledger Ckri in SO5B Branch f arhgan Head Post Oftic, 

• 	 Extract of Pubs 74 and 75 of the P059 Manual Vol 1 is 

annexed hereto and marked as 	 - I 

4 	That after about more than 7 years to the utter surprise of the 

applicant, he was served upon a Memorandum issued under Memo NoF1-3/96 

97/bAA/Ill dated 1-7-2002 'by the espondent NO3. whereby the applicant 

was informed that the authority concerned proposes to tcke action against the 

applicant under uie 16 of CC5 cCA) ules, 1965. Along with the said 

Memorandum, the statement of the imputation of misconduct or misbehavior 

on which action was proposed to b taken, was also forwarded to th applicant 

and by the said Memorandum the applicant was given an opportunity to make 

such representation as he may wish to make against the proposal. 

Copy of 'the Memorandum issued under. Met!o NoF1-3/96- 

97/bAA/ill dated 1-7-2002 is annexed hereto and marked as 

AMNEXU:- II 

That the allegation as stated in the statement of the imputation of 

misconduct or misbehavior 	was that the apFlicant while workingas Ledger 

Clerk-i of S.O.S.B. Branch during the period from 01-4-1995 to07-4-1995, 17- 

4-1995 to 10-5-1995 and 13-5-1995 to 15-5-1995 failed to call for the 

5RPoss Books of Bidyanaqar EbB0 (in a/c with Anijr &O under Karimqan 

H.P,Ofor verification of balances and entry of interest after 31 5t March and 

- 	
• 	as such the EbBPM,Bidyanagar Eb.B0 thereby got the scope to commit 
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- 5B/b fraud' unchecked invoking loss to the e>tent of s1.15A46.38 in 

settlement of the claims of the defrauded depositors etc The applicant was 

therefore considered to have acted in a manner violating the provisions of P.6!e 

74 and ule 75 of Pc3,5,B Manual VoLI and also considlered to have foiled to 

maintain absolute integrity and devotion to duty as reqred under !ule 3 (1) (i) 

() of C,C5 Conduct) Pules 1964 and as such was responsible for,  the loss of 

the Government moneys 

That the applicant states that from ö bore perusal of th€ statement of 

the imputation of misconduct, or 'misbehcwior, it is o.pporent that the some 

suffers from glarmnq errors andy omissions and the some is based on no 

evidencg and the allegations are made in disregard of and by overlooking 

material facts 

7. 	That the applicant states that the allegations brought against the 

applicant are not maintainable in as much as the applicant had discharged h i s 

duties maintaininq all formalities and norms of the department. Furthermore, 

the allegation to the effect that the applicant during the period from 01-4-

1996 to 07-4-1995. 17-4-1995 to 10-5-1995 and 13-5-1995 to 15-5-1995 

failed to colt for the 5BPass Books of Bidyanagar EBO (in a/c with Anipur 

5O under Karimganj HPO) for verification of bakncos and entry of interest 

after 31 March is not tenable in as much as all the accounts in which 

transactians were held after 31 March, were noted by the applicant in a 

Special Error Book maintaingd in the Branch, which were duty verified and 

thereafter signed by the Supervisor Le., Assistant Postal Manager and once in 

a week checked by the Post Master. It be stated herein that it' is the usual 

I 

practice adopted and h dso become a convention in the tepartment that' 
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only those P books of 5Cls and BUs ore called for ver ication and for 

- 	adding interest in which transactions td.ce place and accordingy in the co.sein 

hand all the pass books where there were transactions after 31 March were 
.- '----.------------ 

7 tL 2 called for With renard to o ther p books hjch ore not received for entry 

of uiter'est by the 3O June, Rule Th of the P.O.5.. Manual V61.1 iays down 

the proced.tres to be followed. The applicant in compliance with the aforesaid 

procedures discharged his duty and as such the allegations brought against the 

applicant ore untend.k. It is rekvant to state herein that in most of the 

accounts ofBidyonager B.O. in a/c with Anipur 5.0 in which fraUd was stated 

to be co;nmittgd. there were no transactions after 31 M.orch. Furthermore. 

the Postmaster Korirngan HPO himself admitted the fact of maintenance of 

Special Error Books in 505B Branch when he intimated the bivisincd Office 

vide his letter N.h. bl/BbN/EbBO dated 9-5.2000 thout mispiacement of the 

Special Error Book that was maintained in thosg relevant periods. 

That tke applicant narrating the aforesaid facts submitted his reply on 

15-7-2002 before the respondent Na 3 prayinq for absolving the applicant 

from  all the chorgs. 

Copy of the reply dated 15-7-2002 is annexed hereto and 

marked GsANNEXUE:_ -  Ifl 

9. 	That the applicant stafes that the respondent No.3 vidã order issued 

under Memo No, 'F1-3/96-97'bA/VIII doted 2-9-2002 in a most illegal'ond 

whimsical manner and without application of mind conic to the purported 

conclusion that the violation of Rule 75 b y  the applicant stood proved and 

accordingly ordered for punishment of recovery of a sum of Rs.9000/- from 

j 

CL 



the pay onddtowances of the applicant in jo.171onthly installments @P.300/-

per month commencing from the pay bill of September 2002. 

Copy of the order issued vide Menio PIo. F1-3/96-

97/bAA/Ill dtd. 2-9-2002 is annexed hereto and iiarked 

as ANNXUE-V 

That the applicant begs to state and submit that the impugned order 

issued under Memo Na F1-3/96-97/bAIVIII dated 2-9-2002 is liable to be 

set aside and quashed as the some is based on conectures and speculation. It 

is the settled principle of kv that inferences from the evidence and 

circumstances must be care+Ldly distinguished from con iectures and 

speculation. however in the instant case the., respondent authorities having 

-failed to distinguish the sthie caused grave pre1LIdce to the applicant. 

That the applicont states that the interpretation of the-concerned 

respondent of rnule 75 of the P.O.5.B. Manual VoLI is that each and every pass 

book of SB A/cs is to be calleo for verification of baknces after 3 V March, 

each year irrepective of there having any transactions or not 	Such an 

interpefation is opporntly not correct interpretation. The aforesaid 

interpretation being inconsistent with the Scheme of t he lules ins m'uch as 

1ule 75 of the P.O.5.R Manual Voil does not stipulate any such procedures, 

the conviction imposed on the applicant on the basis of the er'oneous 

interpretation of 15 of the P.O.S.B. Manual Vol.1 is liable to be set aside and 

quashed. 

That the applicant submits that the Rule 75 of the P,O,S.B. Manual 1.161.1 

contemplates two scenario. The pass books are to be deposited by the 

depositors themselves for interest posting once in a year and when the 
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depositors fail to produce the pass books at least once within a year for 

interest posting by the 30 June, then Rule 75 lays dowr the procedure. As 

such, ule 75 does not stIpukt that prior to 30 June. the SB Pass books are 

• required to be called for verification of balances. The aforesaid sfipuiationos 

laid down in Pule 75 was not considered by the Jespondent No3, while passir 

the impugned order , and therefore the impugned ordr issued under Memo 

N Fl-.3/96-97/bA/ViII doted 2-9-2002 is liable to be set aside and 

quashed. 

11 That the impugned order dated 29-2002 was passed in total disregard 

of the materials facts in as much as the respondent 	failed to consider 

the fact that the date of post mo, in led9er in 5058 branch was in arrears and 

at the time of when the applicant was rendering his service as ledger Clerk, 

posting was going on for f he month of January and February of that relevant 

year and the said fact would be clear if the relevant returns submitted by 

5058 branch to 58 Cachar Branch is sought for by this Honble Tnibjnoi, 

14. 	That the applicant states that the alleged fraud was committed during 

the period from 1992 to 1996 and was stated to be detected in 1996. The 

auhonities arbitrarily took a. particular period from April to June of each year 

and charged the officers who served during that period alleging violations of 

P.ules 74 and 75. The  aforesaid action of the authorities is based on no sound 
55 

rationale and the said arbitrary criterion has been adopted with a motive to 

• shift the blame. Furthermore, no reason has been assigned as to why the 

applicant was imposed with the punishment of recovery of a sum of s,9O00/-

and as such the impugned order dated'2-9-2002 is liable to be set aside and 

quashed. 
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15 	That being aqgniied by the aforesaid illegal and arbitrary action on the 

part of the respondent N3 in passing the impugned order dated 2-9-2002, 

the applicant preferred an appeal before the Respondent \b2. 

Copy of the Appeal Mem.orandum dated 2-11-2002 is 

annexed hereto and marked as 4NNXUE: - V 

16, 	That the applicant states that the respondent N2 vide order. issued 

under Menio N 5toff/2/24-7/03JP dated 6-10-2003 in an obs!outely illegal 

manner,  and without application of mind confirmed the punishment order issued 

by the respondent No3 

Copy of the order issued under Memo No, Staff/2/24-

7/03/P dated 6-10-2003 is annexed hereto and marked 

as AMI!1EXUE- V 

5. &OUNbS FO ELEF WITH LEGAL POVT5IO?'J 

A) 	For that the attendant facts and circumtances of the case clearly 

demonstrate a. casual disreiard to the principle of service urisprudence and 

natural justice by the respondent authorities, which ore fundamental in 

conducting any departmental proceeding. That apart. the impugned orders 

being vitiated by molafide exercise of power also suffrs from malice ii fact 

as well as malice in low and in that view of the matter the impugned orders are 

patentlyillegal. unconstitutional and as such the impugned orders issued under 

Memo No F1-3/96-97/bA/VIII dated 2-9-2002 and Memo Nlo. Stc+f/2/24- 

7/03JP dated 6-10-2003 by the Pespondent Na3 and 2 respectively are 

hable to be set aside and quashed, 
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For that the respondent authorities passed the impugned orders issued 

under Memo No. F1-3/96-97/bA,'VIII doted 2-9-2002 and Memo 

Staff/2/24-7,V3/P dated -10-2003 on the bask of no evidence and solely 

on' the basis of con. ject ures .  and surmises and as such the impugned orders CL 

dated 2-9-2002 and dated 640-2003 issued by the espondenf No3' and 2 

respectively are liable to be set cde and quashed. 

For that the impugned orders issued under Memo No F1-3/96-

97/bA/Vu dated 2-9-2002 and Memo No Staff/2/24-7/O3/lP dated 6-

10-2003 by the R espondent 	3 and 2 respctively are liable to be set aside 

and quashed as the sOnle.o.Pe based on conjectures and speculation. It is the 

settled principle of kw that inferencg from the evidence and circumstances 

must be carefully distinguished from conectures and speculation, however, in 

the instant case the respondent authorities having failed to distinguish the 

some caused grave prejudice to the applicant. 

b) 	For that the respondent authorities erred in interpreting ule 75 'of - 

the POS,B. Manual Vol,1 to mean that each and every pass books of 55 A/cs is 

to be called for verification of balances after .31s, Marc. each year 

irrespective of there having any transactions or not The 'oforesd 

interpretation'being untenab'e in as much as luk 75 of the PO.5B. Manual 

VoL1 does not stipulate, any such procedures, the conviction imposed on the 

applicant on the basis of the erroneous interpretation of 75 of the P,O,5,B. 

Manual VoLI is liabk to be set aside and quashed. 

E) 	For that 1).uks 75 of the P05B. M.anuai VoLI contemplates two 

scenario, The pass h3oks ore to be deposited by the depositors themselves for 

interest posting once in a year and when the depositors fail to produce the 

F' 
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pass books at least once withm a year for interest posting by the 30th  June, 

then Pue 75 kys down the procedure. As suchJ'ule 75 does not stipulate that 

prior to 30' June. the -SB Pass books are required to be called for for 

verification of.baiances. The aforesaid stipulation as laid down in Puk 75 not 

having been considered by the Pespondents, the impugned orders issued under 

Menio No, F1-3196-97IbAN[II dated 2-9-2002 and Memo Na Staf +12/24-

7/03/P dated 6-10-2003 by the T.espondent No.3 and 2 respectively ore 

liable to be set aside and quashed. 

F) 	For that the alleged fraud was committed dtn'inc the per-icd from.1992 

• to 1996 and was stated to be detected in 1996. However, the authorities 

arbitrarily took a particular period from April to June of each year and 

- 	 ••---- 

charged the officers who served during that period for violating Pules 74 and 

75. The aforesaid action of the authorities is based on no sound rationale and 

V 	 - 

the said arbitrary criterion has been adopted with a motive to shift the 

blome. Furthermore, no reason has been assigned as to why the applicant was 

imposed with the punishment of recovery of a sum of Ps.9000/- and in view of 

the aforesaid illegalities, the impugned order issued under Memo Not F1-3196-

97/bAA/Ill dated..2-9-2002 and Memo No. Staff/2/24-7/O3AW dated 6- 
\ 

10-2003 by the Despondent No.3 and .2 respectively are liable to be set aside 

and quashed. 	 - 

&) 	For that in the facts and circumstances of the case the penalty imposed 

is too severe, excessive and not warranted and as such the impugned orders 

issued under Memo No, F1-3/96-97/bA/VlII dated 2-9-2002 and Memo No, 

StaffJ2/24-7,V3/P - dated 6-10-2003 by the Despondent N3 and 2 

respectively are liable to be set aside and quashed. 

I 
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For tho in oy V€W of the matter fk mpuged ordes issued under 

Memo No. 

F1-3J96-97/bAJVIII doted 2-9-2002 and Memo No Staff,'2!24-7A03/P 

dated 610203 by the Respondent N3 ond' 2 respectively ore lioble to be 

set aside and quoshed 

• 

fi .. bETAILS OF DMEb!E5 EXMAUSTEb:- 

The applicant preferred an appeal before the respondent No2 as per 

t h e. cC5CCA) P.ules 1965 

7 MATTS NOT PEV1OU5LY FILEb OA PEKILAWL& tN ANY OT 

fOUT OR TIUNAL 

The applicant declares that the sbect matters of this application are not 

pending before any court of law any other out horify or any other branch of 

the Honble TribunaL 

8. RELIEF 5OUG4T5 

That in the premises aforesaid, the applic.nt prays that Your 

Honour may be pleased to caH for the records, issue notices on 

the respondents to show cause as to why the impugned orders 

issued under Mgmo No F1-3/96-97/bA/VIiI dated 2-9-2002 

and Memo UJo. 5to+f/2124-7,103iP dated 6-10-2003 by the 

espondent No3 and 2 respect ivly shall not be set aside and 

quashed and upon hearing the parties nioy be pleased to set aside 

and quash the impugned ordes issud under Memo No F1-3/96-

97/bA)ViII dated 2-9-2002 and Memo No Staff/2/24-

7/03AW dated 6-10-2003 by the lespondent Nos3 and 2 

respetively and/or pass such further or other order(s) as Your 
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Lordhips 	a'y 	deeni 	fit 	and 	proper 	in 	the 	fi<ts 	and 

circumstances of the case 

9; 	Th3TTE!M O j"tba IF ANY PAY) FO- 

That the apphant prays that this i42nebk Tbuna1 may, be 

pkased to stay the opermon o 	the mpi;ned orders issued 

• 	 under Menio tb. F1-3/96-97!bA/V1iI dated 2-9-2002 	and 

Memo: Nc 	Sff; 12/24-7I03/P 	dated 	6-10-2003 	by 	the 

espondent N3 and 2 respect ivey during the, pendncy of this 

oifn and/or pass such futher or othee 	rder() o. Your 

Hoour may deem fit and proper in the facts and circumstances 

• 	 - 	 - 	 of the case. 

10. 	•.bTAThSOT.P.O 

II 
2Of LP.O 

Naiie of the issu lrng Post office - & P 0 &uwchati 

• 	 bate of issuing Postoi 0rders- 
 

Post office at which payabk&uwohati 

U. 	UT OF ENCLOSUS5:- As perindex. 
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VETFTCATtOp 

I. Sr' Paitosh bosgupta S/a of Late Phanindpo. Rhusan bosupto.. aged about 

years, sident of Ra0I1 (beulitilla) oad. Ward p4314, 	P,5. 

and bistr-ict Karhiçjanj, Assoni-7a9710 do hereby dedang and verity as 

undgp 	 - 

L That I oii the petitioner of the instant petitioner and t-.ts such I an weH 

aware of tbe facts and circumst ances  of the case. 	- 

2. That the statemgnt made in the accompanyin  petition at poro I, 2 3, 

(0,I11 Iy,t 4), 	
are f re 

to my nowledge and belief and those mode in pas  

4() 	
and 	being 

matters of recardsl verily believe those to be true and the rests are 

m' humMe submissions  before t}e Honble TribunJ 

And in venificat inn whereof, I sign this verification toddtd. 

at &uwo.hati, 

Signof ure 

I 
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rl 

PDX 
L1 	

t 	I 
jj 

!I . trc:: i 	;7) If d'.u-il)g ex .na : Gfl  of be ierc31 ca]cuations he SBC dctects nistakcs in ,irc than 5% of the 	• 
T: JL In(s clec:1 in each bi'er, ihe I)ifldcr will be rclitu(;d to the 110 for geuiig the cuIcuiations of all the 	• 

: 	I)tS i .cchcckci by the xedgtr assistr1t wIo had pieviously Qdctlated tile interest. . 

• 	(8) The recheckecJ )U(1CF v;U1 be sei to the inchrgc, SJ3CO for test check iu order to see tJt the 	• 

Zr i.t : 	13'eckingg by ihc ledger asistaut has been clone suii 'actoiiy. if durug the course of test check, the hicharge 	; 

I 	 bO finds more tbai 5% iistakes iii ;e recheckeI bhider irrcseclive of the ntI1!)er of accour!ts in t, the  
q A. 	 ? a(Ifl!SI)C fo iht. cdculaUon O fl'e rt fo his bi U(ICI 	be di ahosied to he le(IgeI asSJst1t due to

77 
,

cT T6' 	ls1nclor)' 	 th ::crfomaiice of the work. The incbar, SBCO u get the  binder rechecked 100% ))' e UDC ef 
. .l 	

•BCO. 	 ; 

, ( 	...' irr: c:: :NT:15T N 	:co. N iiJ.D OiCS Ni) TM 5CALE 	OTC 	 I 	, 

: 	

.j,
A0 	 juTkANCEOXCES  

. 	 . 	 . 	•1. 

. 1-iI 	• 	c3i) (' ) 
li-i HOs tie lii•st tbp 	pass book is presented aftr the 31st March for any purpose (lie awouot of 	• 

; 	 ' est shouH be enrcd in the pass book in te me 'iia;er as in the ledger card ukiug the revsed Ia1ce  
n•fqr 	 credit of te ciej;osto. T1i 	1)00k sltouicl lien be i,1acei with the ledger ca1 bcCoic ihc 1ostuascr 	] 

)'!fI erfv the ern.' of ntcrest and resu!tant );lrtce ill he 'ass book with the euiiy in 	Ieclg.cr card 	u 
'' . •' 'I, ic put his '.Jac'l inis  in the ledp.r card ano the 	Ije,¼ in t()(.Cfl () )iiving 	c,ui this c'ck. Lhe j;.ss 

	

shoicI the" • 'e •- 	rje •'ith 2 	ilC (!CIay :is pc)ss;t)lc o tc person who prcsc' • 	it. 	 :• • 

. 	 (2) 	time sa ' SOs, the 1rst time a pass book is I ) resented after the U.st of irch, whctjier it is 	1 ;ng 	enicd for ally pirpOsC, thc account i)ears iiteresi or not, t'c 5PM should ret:; the pass book and ve the 	; 

j osRor 	VCCCj)t for it in icrii S12f3 except in cscs where (Icpostoi CprCSSCS his ivability in which case he 	• .1 liji  
1 iri: 	ftt}rI be 1eqcs(cd 10 give it in wvitiiig str}g the i)'n( - e to his cleclu. The s(ateieoL shouki bc sent to the FC) 	. . 

	

rtiji a suitable remaik in the List oL1'ransactiots agatt)si the partiMl ar enuy. Thc SPM will be held personally 	[ N 
irr 	onsibIe for the cbset -"ance of this nie. The 	SS books taken from the deposkots should be entered in a 1ii 	$l. 

lr 	, 	. pass books to be prepared in triplicate. Two copies ol the list along with the pass books should be sent to HO 
ylirst mail invoiced in the ist of documents. Similarly die Sub Office will receive Pass Books for entry of interest 
ly entered in the list iii duplicate from the Briich Offices irs account with it. These lists along with the Pass  

poks will be forwanled to. Hcad Office entered in the list of documents. No objection should be raised to 
iving or repaying deposits pending the entry of intci'cs, but after the last entry of the year one line should he 
plank for the entry of interest before making the cony of transaction in the next line, leaving the balance 

htmn blank, as for time scale sub-offices it will be noted by the Ledger Assistant of the 140 after making the 
' 	fnsy of I titcrest. 

'rt) th 	(3) Uaiiy tiaiisactiosi is noiced by the ledger Assistant to have taken plae in an account at a tutic-scale  
t 	nd its BO in account after 31st March and the BSS 1)00k has tot been received and its non-submission iS not 	' 

sitably explained (de sub rule (2) above) he should note the fact in the special Error Rook maintained irs the 
'flowing fo'i: 	 .,. 

tine of i 	Nuinher of 	Date or 	Date of calt 	Date & No. of 	I stunts oIP,M, Date of receipt Inhiats oF P.M. 

iub 	Account 	I1 -nI1SaCul) 	 I eginici'ed 	 of the Pass 	 I' 

Tice 	 Iclit sent to 	 'hook. 
deposilol.  

	

2 	 3 	 4 	 5 	 Ii 	 7 	 8 

The SPM should be asked to obtain and subniit the pass book within a week and a copy there of should be 
to the Superintendent lor noticing the irregularity. If the 5PM has not stai'ted submitting the pass books then 

IlilT ri t 	sç iri'cgularihy may be noted as a gcisenl one. If' (lie pasS book is still not received the 110 should address the 
fu 	çpositor by registered post in the profonna given below. l'anicttlass will be noted its column !i of the Error Book 	

. 
gainst the account concertsed.he Superisiteisdesu of Post Offices will take serious notice of the irregu'arity, 

-'Carc should luc_, lak.C.11 to 'tu s_ 	Ii it ille ltldl( ,s oil ulit 	I Iit ii 1 Ii tti is u (sITusl( It 	I Itt S oil it cii so hoc k will be 
GE'hIED 10 BE IRUE tO 

doca 
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- 	 e'er' day 1 thc supervisoty official aid test checked once i week by tile head of' the office ansi also hi' j Jie Insot C ing wit \wtj 	tficeis duting th cowse of the'i visili 

From 
flie ]'OsIJn:tci -
- 

To 

	

- 	 51 ii 

I1ear Sir, 
Th 	i I 	I 	

Pass oo Of your Savings Account o 	horn \\hIcO  a cleosit/iid 1  ii mat of Ms 	i jolT 	
was not a.eivcd for addition F ntcwst. JKindlv rend the pass book kw inspccion and acldi0 MT 	 nn of 

	

B°1 	
i &io ng 	haz J It ow you ISILI ui i fat ntht the hi! wcc of Rs 	shown in the 110 Icdgct i 

spect of die above noted Savings account will he taken as coi -rcct tint! the post office will not. he responsihk for 
discrepancy. A seP adds.scs scn'icc cover on wii 	10 postage is ncccssaiy is enclsed for a reply. 

Yours faithfcdlv, 
Postninsci' 

VF11JL/tJ0NUJ BA1ANLS 

Vcriflc'ritjoj1 oflrtl;i;,ci'.c of' CCOiIiit 	Offices, thc pass !x,k.c of,  tv/tic/i are iio receiver? 

	

w 	.'iJt(eIcsf posting iii rite I lead Post Office. (i) 	of 0 IC pass book at. the J Icail Post Office at least once a 
ir for posting of interest iii fespect of say 'gsacc')lllts at Branch Offices is necessary. In respect of pass bool:s 

'hich are not received for cony of interest by die 30th June at these Offices, die foLlowing procedure "ill he 
iolhowed in collecti; g Wern from he depositors. 	 -. 

. 	) AJCBinch Postniastrs should collect iho pass books of all savings accounts which were not 
sented for 	

scud them to the Head Omce through the Account Office 
Lb a list in duplicates for nuy of interest by 1501 july at the latest. 

(fii) IiQr whether the Branch Ores have actually sent atl the pass books to the He;d Office, th e  ad Post Office should maintain a register of accounts standing open at each Branch Post Office and use it 
for 

ecking the receipt of pass books at the Head Office. From 1st. April onward each Ledger Assistant shouto 
tintain a register of accounts of the Branch Offices 	his hiaic 	)iic register may Contain particn 	o lm's 	f 1  counts of Several Bitich Post Offices. The register itt ltalursenpt 'viii be maintained in the following 
me of Branch Office .............Name of die A/c office .. .......... .car 19 ........19 ....... yeai -  19 ..........19 ....... 

NO. 	 No. oIA/C 	 Daic of reicipt of 	Inuils of tcdgcr 	i)sw of rcce i pl, 	 Initials of -' 	 p:os hook 	 'itiA['jif 	 of j iss I,nok 	 LIger Assi /AI'M. 

2 	 '1 	 '5 	 6 

6 
e 3rd and 'lilt columns 	1 ln rcgst, 	tntld II' I('fClIIC(i fo 	t nhiiilni- of )'r 	siccoiding to the space 5 	- 	ilahic in the register. 'I'h is, one rcgiste cat he iced for a Ininiuhiul period of 5 years. As and wlien any pass 
k is received from the Branch P.O. ' itu 1st April onwards, the date of receipt will be 

fld)fCfii column 3 ansi dais pui in column 'I. The 'egister slit 'hi he sernilinseci Ott 20th July. 'l'hc absence of any enni column 3 
viIl indicate the not-i eccipt of the pass book itid the HPO for entty of interest. ]iie number of ill such 

6unts should be listed and action taken to obtai ii O(t l)l.s books through the Sub Divisional Inspectors whet 

	

- , 	
e.pass books of thcsr ;lccruints ate received at the 11.0., interest will be posted in them and columns 	and 	of - :-. 	register of accounts of ranchi Offices reicri cc! to above cOnpletcrl. 

'ittci 	0 - 	 . 	- 	 -. 
..(iv) l'or prepanng die register of accounts of Banch Offices at the HO., the following procedure soIl he - 	bwed by the Branch Post Offices. 

Each Branch Postniaccr should prepare a ltst in duplicate iii the following form showing the number of each 

p 
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every account suuicling at his office, sign it and fhrward it to the HO. through his Account Office: 

Sasings Account. Numbet 

2 

Signature of the Branch Posunater 

The Sub Postmaster of the Accour' Office will check the list to ensure that the Branch Postmaster has not 
titted ip include irl the list any account of 11ir, office. Cify that the list is complete under his signature and 
ard one copy to the Head Offlce, kccpin0 the other copy as office record. 

(v) The Head Post Office, with reference to the iis of accounts received from the sub offices, will prepae 
gister of accounts standiug at each bmnch office as mentioned in pam (iii). Afler the exisdng ; , ccounts are 
red in the regist, it should be kept upto date by cntenng the number of new accounts opened or accounts 

iived by }ansfer. Entries of numbers of accounts closed or transferred to other post offices should be d,eleted. 

• . (vi) The work of l)eiaration of the list of accounts by the Branch Postmaster, its checking by the Sub 
stmaster of he Account Office and prcpiration of Branch.Officc-wise register of accounts by 1-lead Office s 

e time" job. Once the register is prepared by I-lead Office on the basis of the lists, the Head Office has only %'T Tt1T 

eel) it up-tdate as and when new accounts are opened and accounts are transferred, closed etc. 

(vii) The Divisional Supdts. should furnish a cciiificate in the Heads of Circles by 30th September that the 
rk of verification of balance in respect of all accounts iii the manner piescribcd has been duly completed. The 
iion.Sipd. should he held responsible for canying out this iinpornt check by the post offices under their 

rrqi 	trol .  

(viui) The Heads of Cirdes Y1I furnish a coniletion c i1icatc of this work to the Directorate in a quarterly 

selecton gTadc and gazetted sub post Offices, Procedures as outlined above will be followed. 

(2) VcificatIon ol hi! w cs of ac counts of Dcp tithicn 11 Single II tnded Sub Post Offices the pass book of 
hare not received forinterest posr.ingin the  

The balances in the pass books in respect of accounts standing at single handed Department Sub 
es which arc nt received in the Head Office for posting of interest by 3001 June should be verified. For this 
ose about 20 to 25 selected accounts of each such office will he verified, in the month ofJuly every year, the 
d Office wi prepare a liq of accounts of each sub office the pass booke of which have not been received for  
ng of interest. The lists will he sent to the Inspector of Post Officcs/SBDOs concerned for verification of 
nces. The following procedure will I)C followed lot' preparing these lists. 

When interest is added in lie pass book, tile Postmaster puts his dated luidals in the ledger card 
nst ihc entry of interest. l'lic ledger cards which do not bear tile initials of the Postmaster against the entry of 
rest will relate to those accounts lie pass hooks of which have not been received for the entryof interest, 
i Ledger Asisi;iuit will pi k out sucil accou its of these sub offices from tile. binders in which the interest has 
been posted in the pass books. He will prepare the list in duplicate for each office separately in the following 

of sub office ... ........... ............. 

C No 	 Balance as in the 	Date of last 	 Resuiticif 	 Rcttark& 
Pass Book, 	 transact on 	 Verificadoll 

2 
	

3 
	

4 
	

5 

Each list will be signed by the Postmaster, column (3) to (5) of the list will be leff blank to be fi1l 

/ 

2 

TPT 
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. 	 the IPO/SBDO concerned at the tinic of verification of talai;u - One copy of the list will be sent to the 
• 	.lnspector of ?ost Offcs/SBiJO concerned and the second copy kept. as office record. 

(iv) These lists ivi U be preparrd on honorarium basis by the ledger Assistant in the Head Post Offices: 

• 	 (v) On receipt of the lists the inspector of Post. Oftices/SBDO ll select at random 15 accounts from 
15 	this list at the time of Inspection/visit of the sub office. He will prepare the statement in duplicate in the 

ollowing form. 	 - 

' 	St. No. 	 Account 	 liLT. 	 Balance as per last transacijon 	- 	Remarks. 
No, 	 in the Sf1 l.dgcr 

1 	 2  

ll ti n cci ct the depotor of—eadh of L} LSC 15 accounts personally and ven whhei the d 	of hst 
nsacuon id we bience sho 	in the pass 11 -- ocks aip,  ce ih the enines lii the 1it If any of wt deposuois are 
a aihle, he will record llc  fact in 1 	in5 1 tecoo i list nc Hc w 11 prepat e notice in fonn (SB 46) and hive 
same d1ivered personally at the add ess of tite dcposinr aht -ig with the seichvei' t addresed d the 

jostmastei. He will indicate this in the remarks column of the list received from tie Head Office against the 
count concerned, A remark should also be made about the notice issued in hg sthtcmdi to be sciit to the 

lie

ad Office so that the Head Offlce .shouid watch tite reply and verify the balance i6ted in't.h reply withthaHt 
c ledger card. One copy of statement prepared will be sent to the Flead Office by rágistered post for 'erification 
th records and for intimating the result of veriheatioti, 

If nobody is ava'ab1e at the address in respect of the notice to be delivered in form (SB46), this 
tould be sent through the maiiovcrseer when he visits the oflice ncXt. 

En addition to checks prescribed above, a complete verification of all accoums snding open in 
ne or two single-handed departmental sub offices under each head oflice should he carried out every year. For 
Is purpose, every Divisional Siip(It. of Post Offices shill select one or two single-handed Sill) offices in each year 
'ntidoin hi l.lie first. week of August. 'Flie Ilcad Office will l)tP:1l'c a complete list. bfaccounfs who8e pass books 
ve not been received in the Head Office for cony of intet -est even after the lapse of 3 months afterpass books 

called for interest posting. From the list prepared, the Postmaster should issue notice in form SB-46 to the 
positors by registered post. Service reply covers should be enclosed for reply confirming/objecting to the ledger 
ânce shown in the notices. The Divisional Supclt_ should watch that this action is '(ikën bj the Heid Offices in 
Division. If no reply is received from the depositor in response to the notice issued, no ftheition isto be 
en as the onus of reply to the notice SB-46 rest.s with depositor. The result of this ei étioi'in respect of 

ose accounts the mplis of wl -iicii have been received from the depositors should be intimàtèd dt1ie Diviiona1 
perintendent by the Head Office who v.'ill in turn send a special report on the result in respect of each head 

- ie to the dircle Office. 

Postmaster will submit a rcport, to the c fl'cct that the lists have been duly prepared by the Head 
:e and sent to We Inspector o 1  Post Of[lces/SBCO. The Divisional Superintendent who will in turn furnish a 
licate of compliance to the circle office by the end Oi July each year. 

The Heads of Circles will furnish a certificate of compliance to We Directorate in a quarterly report. 

MINATION OF AND EN'IiIY OF INTERF'F IN PASS BOOKS RECEIVED IN HO's FROM TIME SCALE 
AND THEIR BRANCH OFFICES 

(a) 	(1) The balance in the pass book should be coiupan'd with I lie ledger balauc:e at the time of posting of 
- 	interest. The interest should be added in thc pass book and il htet e are any balances relating to tiansactiotis 

- er the 31st March to be entered in the pass hook, tlicy should be ciitcrec.l by tlic F-lead Office before the pass 
k- is returned to the SO/BO. 'I he pass book should then be put tip to the Postmaster alongwith the list of 

cUons and the ledger card. The Postmaster should himself compare the last balance entered in the pass 

. 

	

	by the Sub or branch Postmaster with the corresponding balance in the ledger card, initial the pass book 
the ledger card in token of having made this coml.arison. The Postmaster should carefully see whether there 

- any suspicious emnsurcs or alteration-s in any of the cntl'ics in the pass book since tbeir last examination in 
0. The pass book should afler check by the Postmaster be made over the ledger Assistant. 

I 
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D1/}AR1MEN[' OF P( '[S: INDIA 
OFHCE OF Ti IN SR. SUPDT. OF P051 oFHCNS; 

St I I IAR-7S 001. 

Meno No. F 1-3 /96-97/DA/VI 11 	 Dcd at Siluliar (lie i 	2002 

EM OR A N 

Sr' Paritosh Dasgupta P/A Karimgani HO. is hereby in formed that it is 
proposed to take action against him under Ru1ejif CCS (CCA) Rules, 1965. A 
Statement of the imputation of misconduct or nhisbelIa\iollr on which action is 

roposec1 to be taken as mentioned above, iS enclosed. 	* 

2 	Sri Poritosh asguptu P/A Karringarn 11.0 is herchy F,ivrm an 	purEuiii(y 

to make such rcprcscntali on as he nmv wish to inak e against the pmposa I. 

3. 	Ii Sun 	Paritosh 	os9uptu 	P/A Knriniganj 	I LU huts to subnut ins 

representation 	10 nays of,  the receipt of this lncIflO[an(iWll ii vi1i be 
It that he has no reoresentat ion to in aLe a rid orders will be I ia 1) Ic to be passed agn I 

Sr, Puritosh Dcisqupta cx-partc 	
dJ 

(J.K. BARI3I IU1YA) 
Sn. Supdl. o F Post (.)fIuccs, 

Cachar Dii: SiIe[iar-755 001 

I )seuipt;i 
P/A Knnirnininj HO 

t 	to 
VHiancc 0'. 
Personal Ole 
ASP(HQ) 

¼.; 

1. • 	Sparc 	
Sr. Snpdt. (.F I 'osi ()tTincs. 

(Thc'har I)n :Silehau-755 001 



I. 	 t CI 

Statement 	of 	the 	imputation 	of 	mi.cond.uct 	
or 

misbehaviour on which action is proposed to be taken 
against Sri Paritosh Dasgupta, :?A Karimgaflj ELO 

Sri Paritosh Dasgupta , PA , Karirnganj 	HO 	while 

working as such in the share of L.C.-I of SOSB 
Branch of Karimganj HO during the period from 1- 

04-95 	to 	7-04-95 , 17-04-95 	to 	10-05-95 , 13-05-95 

and 15-05-95 had 	failed 	to call 	for 	the 	SB 

Passbooks 	of 	Bidyanagar 	EDBO (in 	account 	with 

A-nlpur SO under Karimganj HO) for verification of 
balances and entry of interest after 

313t March 

The SDBPN , Bidyanagar EDBO thereby got the scope 
to coit SB/RD fraud unchecked involving loss of

in 
this 	Deptt 	to 	the 	extent 	of 	Rs.1,5445.3A 

settlement 	of 	the 	c.ais 	of 	the 	defrauded 

depositors etc. 

	

S r i Paritosh Dasgupta , PA , Karimganj 	HO 

therefore 	considered 	to 	have 	acted 	in a 	manner 

violating the provisions of Rules 74 and 75 of 
the POSB Manual Vol I 	Thereby said Sri Paritosh 

Dasgupta is 	also 	considred 	to 	have 	failed 	to 

mainta n 	absolute 	integrity 	arid 	devotion 	t:o 	duy 

as required under Rule 3(1) (i) (ii) of CCS(Conduct) 
Rules , 1964 and as such responsible for the loss 
of the Govt money as mentioned above 

F 
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ANPJ,bE  

DEPART1\/UNT OF POSTS INDIA: 
OFFICE OF THE SENIOR SUPDT. OF POST OFF E? 

- 
CAR DFVSION : SILCJJILR - 783 001 

I ON 

Memo No. F13/9697/DA/ VIII 
	 Dated. at Sficbs thf9 -2002 

In th office memo of even No. dated 1-7-02 Shri Pitosh Das Gupta P/A 

Kamj RO. was infoed that it was proposed. to take aon against him under Rule 16 of 

the 
CCSC Rules, 1965 on the basis of the statement of imputaOfl of misconduct or 

inbehadour dosed thereto which is end osed hereth in Aimeje"A"- 

i 
In the aforesaid memo dated 1-7-02 Shrl Pitosh Das Gupta was ve. 	

oppostifl 

to me such representafiOn as h might have shed to make ainst the pr osai thin 10 

dvs of recet of the said memo dated 1-7-02 

Above memo was received by said sim Posh Das Gupta on 3-0 -02 and in his 
10 days in applicaon dated 12-7-02, be prayed to allow hn another 	

ne for prepaCfl and 

SUffi1SS1Ofl 
of ins representaofl winch was anted and be submitted the itten 

representaOfl of h defence under his letter dated 15-7-02, 
which is endosed herewith in. 

Aunexure "B' 

I have gone through the above representaflOn submitted by the aDOVC oOcial along 

th the stemcnt of imputaimu of miscond.uc or naisbehavior fimued against hdn as 

mendoned in pa 1 above ve caelly and given due considoofl it deserres 

In his representaOfl dated 15-7-02 Sn Das Gupta stated th2the had. noted the nunihers 

of the SB a/ in winch there were trsasacOflS after h4ch but 
Pass Books u?rae not 

-and that such Pass Books were called for venfic2iiOfl of barnce and posmig of int.ere: 

of the P0 SB Manu Vol. 1 pries for cWng/co lle0f 	 ass boopLTh 

A/cs for vcabon of b alances aker its 	aci, each ie2t rrcsec 	0fr2 

ansamioO0t. But the 	
eces L

he ha d 

f1ed to 11
~SBPassBook 

 SB Pass Books for vecattOfl of balances after 	Maxch as 

!esbed in Rule 75 ibid and as such oinon of the above Rule 75 by Sri PitoshDas Gupea 

stand proved. Thus it aiso proved that said Sd Pitosh Das Gupta by his above acis did not 

mainmin absolute intei and devodon to du' as reqimed under Rule 
3(1) ( ( of 

CCS(CondU Rules,1964. However, in 
 consideradon of his past seraices and to give him a 

scope to mend his condu in rure perfonnaflce of his official dimes, I am inclined to deinde 

the case lemently and issue the follo\ng orders. 

CETjFjEo TO BE IRUE 

- 	

-- 	 CaLe. 

a 



ORDE 

I Sh J.K. BbhuiY Sr. Supdt Post Offices, Cach Dn; Silch hereby award the 
pshme11t of recove of a sum of Rs. 9000/- being the pt of loss sustained by the Govt. 

from the pay and a1owances of S Patosh Das Gupta P/A 
	HO m 30 monthlY 

instmentS @_Rs. 300/- per month 
mmenCing from pay bifi of Sept,2002 to meet the end of 

usfice. 

(J.K. BARBHUIYA) 
Sr. Supdt. of Post Offic es,  

Cachar Dn: Silchar-788 001 

Co yto:- 

GD/ 	. Sb Pitosh Das Gupta, P/A KigaUj H.O. 

The pos aster I<amflj H . O .  for informafion and necessary acfiOfl. 

The DA (P) Kolkata (through the PosaSt Kimgan) HO) 

P/F (Staff Branch) Divi. Office. 

D. 
nishmeflt fiie (ASP /H Divi. Office. 

C.R Se (Steno oS3P )  Schat 

Vigilance Regster (Faud Branch) 
8-9.Spe, 

Sr. Supdtf Post Offices, 
Cachar Dn: Siichar-788 0C 

15 



Front 	Sri Paritosh Dasunta, Lai3 

P /t Kaioaai H. 	U.  

Dated atarrnanJ n 

The Dector Of Postal Services 	 \ ANNEXURE 

TGOPERAJ 

L.i Appeal against order of imposition of minor 

punishment of recovery of R.s. 9,000.00.(nine 

thousand) by the S. S. P. Os' Cachar Division, 

Silchar in, ann action with Bidyanagar SB/RD 

frau.d case. 

Ref. : S. S. P. Os', Cachar Div. Silchar memo no. 

F1-3I96-97/A/i:11 dated 02/09/02. 

Respected Sir, 
Most humbly and respectfully I lay before you.r honour the following a few lines 

for favour of your kind and sympathetic consideration. 
That Sir, the statement of imputation of misconduct or misbehaviour under Rdie 

16 of the CCS (CCA) Rules 1965 on which action was proposed to be taken against your 

humble appellant, in brief that- while I was working as L.C-1 of S.O. S. B. Erauch during 

the period from 1.:04-1.995 to 07-04-199495 to 

and 	_1-15 had failed to call fqr the S. B. Pass ooks of Bi.dyanagar E.D.l3.O. (in a/ 

c with Anipur S.O. under Karimganj H. P. 0..) for verification of balances, and entry ciT 

interest after 31st March. The B. D. B. P. M., Bidyanagar E.D.B.O. thereby got the scope 

of to commit SB/RD fraud unchecked involving loss of this department to the extent of 

Rs. 1, 15,445.38 in settlement of the claims of the defrauded depositors etc. 
I was therefore considered to have acted in a manner violating the provisions 

of Rule 74 and Rule 75 of P.. 0. S. B. manual vol. 1. Thereby, I was also considered to 

have failed to maintain absolute integrity and devotion to duty as required under Rule 3 

(1) (i) (ii) ofC. C. S (conduct) Rules. 1964 and as such responsible for the loss of the 
Govt money as mentioned above (copy of the statement is enclosed in annexur-1. 

That Sir, I in ny representation against the proposal for imposing minor 

penalties, have denied the allegations and explained in detail the fact and circumstances 

in my defence but the Disciplinary Adthority has had in his mind to punish me only and 
apparently to that end the Disciplinary Authority did not apply its judicious mind and 

CETnü T 
	 cohtct. to P/2. 

¼r. 



(2) 

imposed penalty of recovery of Rs. 9,00000 (nine thbusand) from my salary @ Rs. 

300.00 (three hundred) lcr  month arbitrarily. Copy of my representation dated 1-07-

2002 is enciosd as annexure-2. 

J. 	That Sir. the S.S.P. Os', Cachar Div., Silchar the Desciplinary Authority, on 

receipt my representation dated 15-07-2002, communicated me the impunged order of 

punishment vide his memo. Ibid and awarded the punishment of recover of a sum of 

Rs. 9,000.00 (nine thousand) being the part of loss sustained by the Govt. , from my 

pay and allowances in 30 monthly instalments @ Rs. 300.00 (three hundred) per month 

commencing from Pay Bill of Sept' 2002. Copy of order is enclosed as annexure B-3. 

That Sir, the penalties against me is not maintainable at all in the eye of 

service ethics and the recovery of the defrauded amount is an adjustment simplicites 

making me a scape goat. 

That, the Desciplinary Authority misinterpreted Rule 74 and 75 of the P. 0. 

S. B. Manual Vol.1 in my case and blatantly triced the said Rules: to enmesh me against 

my impeccable duty as L. C. 1 and as such impunged punishment may kindly be set 

aside. 

That, the Desciialinarv Authority in the name of justice imposed penalty on 

me is nothing but an explicit spiel, and the said penalty would have to be quashed for, 

inter alia, the following grounds - 

for that Rule 74 and Rule 75 of P. 0. S. B. Manual Vol. 1 have been 

mentioned in Rule 16 chargesheet but in the order of punishment violation of Rule 75 

is highlighted. 

for that your humble appellant has in no way violated provision of Rule 

74 ibid. 

for that your humble appellant has worked as per Rule 75 ibid. The 

contention of the Desciplinary Authority in his finding dated 02/1 l-9-202 as regards 

to Rule 75 vis-a-vis charges against me is that 	Rule 75 of P. O. S. B. I4anual Vol. 1 

pro:vdes for calling/ collection of each and every Pass Book of S. B. A/c. for verification 

of balances after 31st March, each year irrespective of any transaction or not." But 

Rule 75 of P. 0. S. B. Manual Vol. ldoes not say so. The said Rule mentions procedure 

for Pass Book which are not received for entry of interest 30th June instead. Ldid not 

worked in the said branch on or after 16-05-1991,_and as such I am not responsible to 

call remaining Pass Books. As such the impunged order of penalty for recovery of Rs. 

11  9000.00 (nine thousand) or any other penalty can not be upheld or imposed and desires 

to be set aside abinitio. 

for that since I have not violated the provision of Rule 74 and Rule 75 

ibid and since I have worked to my fullest satisfaction and while my supervisor 

categorically accepted that I maintained special error book, there would not be any 

I sort of short comings / irrcularitics on my Part that would have augmented or helped 

.1, in any manner the accused for coinmitting a fraud involving a huge sum, and for that 

reasons the question of violation of ftulcs 3(1 )(i) (ii) of the C. C. S. (conduct) .. UIC5 

contd.!o 1113.. 



() 

n t arise at all. Copy of Rule 75 of P. 0. S. B. Manual Vol. 1 is enclosed as 

II. beefore in the premises, beg most fervently tdyour justice self would 

grac.ou sly be kind enough to consider my case in my favour by passing an order of acquittal 

from 1- he penalty and theamount recovered till to the date of cancellation of oder of 

punishment be refunded. - - 
Ld 

For the act of your kindness your humble appellant, a true disciplined official as 

n duty bound shallever pray. 

Yours faithfully, 

Enclosed As above. 

I. 



Department of Posts 
O/o Postmaster General, Dibrugarh Region, 

Dibrugarh-786001. 

Memo No. Staff12124-71031RP 	 Date : 6.10.03. 

APPELLATE ORDER 

A Charge Sheet under Rule 16 of CCS(CCA) Rules 1965 was issued to Shri Paritosh 
Des Gupta, Postal Assistant, Karim Ganj HPO, Cachar Division, Silchar (herein after 
referred as appellant) vide disciplinary authority memo No. F1-3/96-97/DANII dated 
1.7.2002. The statement of imputation of misconduct and misbehavior on the basis of 
which the action was proposed to be taken was also furnished to the appellant. The 
appellant was given an opportunity to submit representation if any within 10 days 
against the proposed action was given to him. 

It was alleged that the appellant while working as P.A. and Ledger Clerk-I in 
SOSB at Karimgant HPO from 1.4.95 to 7.4.95, from 17.4.95 to 10.5.95 and from 
13.5.95 to 15.5.95 failed to call the SB pass books of Bidyanagar EDBO in account with 
Anipur SO under Karimganj HPO for verification of balances and posting of interest after 
31st March. The ED BPM of above said BO thereby got opportunity to commit a fraud to 

the extent of Rs.1,15,445.381-(RS. One lakh fifteen thousand four hundred forty five and 
thirty eight paisa). It was alleged that the appellant violated the provision of Rule 74 and 
75 of POSB Manual Volume I. It was further alleged that the appellant failed to maintain 
absolute integrity and devotion to duty as required under Rule 3(1)(1)(ii) of 

CCS(Conduct) Rules 1964. 

The statement of imputation of misconduct and misbehavior was received by the 
appellant on 3.7.02 and he submitted her written statement of defense dated 15.7.02. 
After going through the statement of defense, the disciplinary authority imposed a 
penalty of recovery of Rs.9000/-. from the pay and allowances of appellant in 30 
installments each @ Rs.3001- per month commencing from the pay of September2002 
vide memo no. Fl-3/96-971DA/VII dated 4.9.2002. The appellant on 19.9.02 received the 
punishment order. 

The brief cats of the case are as follows; 

• that a Rule 16 Charge Sheet was issued to the appellant for his failure to call 
the SB pass books of Bidyanagar EDBO in account with Anipur SO under 
Karimganj HPO for verification of balances and posting of interest after 31st 
March. The ED BPM of above said BO thereby got opportunity to commit a 
fraud to the extent of Rs.1,15,445.38/-(RS. One lakh fifteen thousand four 
hundred forty five and thirty eight paisa). -. 

CETIFILO BE TRUE QOPY 

I,,  
AdvocaW 
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th:t thu 	tment of imputaftori of misconduct and misbehavior was received 

	

the 	ellant on 3.7.02 and she submitted her written statement of 

d{ero dated 15.7.02. 

that after going through the statement of defense, the disciplinary authority 

imposed a penalty of recovery of Rs.90001- from the pay and allowances of 

appellant in30 installments each @ Rs.300/- per month commencing from 
the pay of September'2002 vide memo no. Fl-3/96-97/DANII dated 4.9.2002. 

that the punishment order was received by the appellant on 19.9.02. 

b. 	The present appeal dated 2.11.02 is against the punishment order of disciplinary 
authofty. The appeal is submitted well in time and I am considering this appeal. The 
appaant has assailed the punishment order on following grounds; 

' that in the statement of imputation of miscondupt and misbehavIor, Rule 74 
and 75 of POSB Manual Vol. I is cited but in the punishment order the 
votation of Rule 75 is only highlighted. The appellant has worked as per Rule 
75 which provides for calling I collection of each and every passbook of AS 
account for verification of balance after 31st March every year irrespective of 
any transaction. The said rule mentions the procedure for pass books which 
have not been received for entry of interest up to 30th June each year. As the 
appellant did not ;unction in the branch after 16.5.1995, therefoFe, he is not 
responsible to call the remaining pass books which were not received for 
entry of interests. Therefore the penalty imposed is required to be set aside 

abinitio. 

that the appellant has not violated the provision: of Rule 74 and 75 ibid and 
worked with the fullest satisfaction to the superiors. The records like special 
error book indicating the short comings was maintained by the appellant 
which in no way have eiher augmented or helped the accused in any manner 
to commit fraud to sich an extent. The violation of rule 3(1)0)01) of 
CCS(Conduct) Rules does nor arise at all. 

U. 	I have carefully gone through the appellant's representation submitted through 
ihs appeal, p&awise comments, disciplinary file of the case and other connected 

cords of this case. I have considered the appeal with due application of mind together 
with grounds contained in besides consulting the relevant records. 

7. 	The appellant has cited the provision of Rule 75 of POSB Manual in his defense 
in this case. The careful reading of this Rule states "Verification of balance of accounts 
standing at Branch Offices, the pass books of which are not received for posting of 
interest in the Head Post Office. (I) Receipt of Pass Books at Head Post Office at least 
once in a year for posting of interest in respect of savings Bank accounts at Branch 
Office is necessary. In respect of Pass Books which are not received for entry of interest 
by 30th June at these offices, the foflowing procedure will be followed in collecting them 



)rom the depositors". The procedure is defired in subsequent paras. The Rue does not 
give any discretion to the appellant to not to take any action between 

1st  April to 30th 

June. Infact the appellant has very important duty to perform with regards to the Pass 
Books in which transactions have taken place at the Time Scale SOs/Bos. 

The question here is that the Pass Books are to be collected from the Branch 

Offices from 1 s' of April itself each year for verification and posting of interests. In this 
case there has been no efforts on the part of appellant to collect the Pass Books and 
verify the balances. The appellant is only waiting for 30 June to happen and further say 
that as he did not work up to 30th June, therefore, he is not responsible for the 

irregularities. 

It is for the information of appellant that he also had act carefully during 
1st  April 

to 30 h  June. It is his duty to make sure that each pass book in which transaction has 
taken place at Branch Office or Time Scale Sub Post Office is called for verification and 
posting of interest. The statements of imputation of misconduct and misbehavior clearly 
state so. I am not convinced with the defense taken by the appellant in his appeal and 
hold the view that the appellant is at fault of careless working further contributing to 
massive fraud. In view of position explained above in this case. I issue following orders; 

r'1aI'i-I.] 
LJkAk 

I, Rajinder Kashyap, DPS, Dibrugarh Region, Dibrugarh-786001in exercise of power 
conferred in Rule 27(2)(1) of CCS(CCA) Rules 1965 hereby "CONFIRM" the 
punishment order issued in this case. 

(RajinderKashyap) 
DPS, Dbrugarh Region, 

Dibrugarh-786001. 

Copy to:- 

1-i- ' 	Shri Paritosh Das Gupta, Postal Assistant, Karimganj HPO, Karimganj. 
2-3: Shri J.K. Barbhuiya, SSPO, Cachar Division, Silchar A copy of the appellate 

order shall be delivered to the appellant under clear receipt and a copy of receipt 
should be sent to AD(Staff), 0/0 PMG, Dibrugarh Region, Dibrugarh within a 
week positively. 

4-5. Office Copy I Spare. 
6. 	PA to DPS, Dibrugarh. 
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e*attei' of s 

Written Statenent aubuitt.d by 

tie respondents. 

The re sponderit s beg to subeit 

a brief bistory of the case which 

may be treated as a part of the 

written statement.. 

(BRIi HISTORY OPTR 	os ) 

.j(4. 

 

The then BDBPM, Bidyanagar BDBO in account with 

ipur SO under Hai1a1ndi HO (during the period of lOss/ 

fud at the Bidyanagar BO the above EDBO was in, under account 

3uniadiotion of Anipul SO under Karinganj HO ) conniitted (sb, 

SB, TO #  MSY frnud to the extent of Ps • 91,206.68 ( Ripee is 

' Ninety one thousand two hundred six and paine silty eight ) only 

during the period fro* 16.07419 to 26.05.96, The nodus 

opemndi fblloed by the then EDBP?4 was that he accepted 
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SB/RD/MST deposits In. cash from the depositors in his off1cil 

capacity for deposit into their respective accounts, entered 

the amounts in the Passbooks of the said depositors with his 

initial and date stamp impresiona of the 8ranoi Office and 

returned the Pass books to the said depositors but failed to 

credit the amounts to Go'enraent account and to enter the 

amounts Into the records of the branch offIce for subsequent 

• entries of the amounts at Iedger Cards of Sub Office and Read 

Office. The to failure in detection of the said fraud case 

committed by the then BPIkI, he ( I .e • the said ?PM ) use even 

emboldened to commit cash and damp fraud at the BO • After 

completion of Departmental enquiry the claims of the defrauded 

depositors of A SB/YZD/M8Y accounts had to be settled alongwiTh 

due Interest, default fine etc with effect from the dateè of 

there actual deposits made in the respective Pass books, as 

per date stamp impressions of Bidyan.agar SDBO in. the Pass books, 

but not available In the records and accounts of the said 

:IDBO, as detailed below s 

-_- __._--1-----  •T- 	- -* 	 - S 

819 C].ae.s of Total no Defrauded 	Th,teieat/ Total 
No • account 	of defra- amount 	defult 	(In Pa.) 

uded 	(in Pa.) 	fine etc. 
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2(M)' 	Thus, the Depprtent of Poets, India had sue- 

tamed loss to the extent of R8. 1,15,445.38 ( Bupeós One-

laith fifteen thousand four hundred forty five and pa lee 

hizty eight ) only In the said fraud case coitied by the 

then JDBPM, Bidyanagar EDBO during the period fy'ozt 16.07.1 989 

to 24.05-1996. 

	

( A) r 	 ule 74 and 75 of Post Office Savings Bank 

Manual Vol-I prescribed the procedure for posting of annual 

interest in the vings Bank acôotmts and annual verification 

of balances of Paa books of the SB Accounts standing open 

at Sub Poet Offices and Branch Post Offices In account. with 

Sub Poet Offices by the Iliad Post Offices. The very purpose 

of posting of annual interest after verification of balances 

of the Pass books, if balances are found tallied with that 

of Ledger (rda Lalntalned at HO is to prevent/to guard  

against any fraudulent activities by Sub-ordinate Sub and 

Branch Post Offices. Photocopies of the above Pales are 

sent herewith wberefroa it may kindly be seen that the Pales 

have prescribed self-sufficient procedures to be føllowd 

by Head Post Offices each and every year by Laintaining a 

tegister in prescribed foraat to watch over the receipt of 

each and every Pass books standing open at SOs and BOs for. 

veDification of balances to prevent ooaissioning of fraud 

and for sending of lists of the Pass books not received for 

verification to the concerned Inspector of Post Offices 

for enquiry into the Latter. 
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4 ( 	It revealed during departmental enquiries made 

that the required Begister, Special Forror Book etc were not 

maintained at Karizganj IIC) and Pass books of Sub and Branch 

Poet 0ffics were not called for, as required under above 

olied rules during the period of fraud i.e. after 31st March, 

as after 30th June each year i.e. from 1.04.1990 to 24.05.1996. 

Had all the SB Passbooks been called for and collected by 

Kaiimganj HO from Bidysnagar BM0 (through account office 

Anipur 30 ) the defrauded Pass books of SB Accounts in which 

fraud were committed between the periods of 16.07.89 to 

31.03.90/1.04.90 to 31.03.91/1.04.91 to 31.03.92 and so on 

each year could have been detected such more earlier and the 

Department of Poats, India would not bad sustained such huge 

amount of lose, as mentioned in para (2)above but would 

have been within a reasonable amount to be adjusted from the 

Security Bond valued Re. 4,000 and from other dues payable 

to the then D8W, Bidyanagar 13MOo 

5 	Departmental enquiries made at Kariganj HO revealed 

that Sri Paritosh lhsgupta, PA, Karimganj HO had worked as 

Postal Aaistat in the share of ledger 0lerk'I of Karimganj 

HO (having Anipur SO in that share ) during the periods from 

1 .04 .95 to 7.04.95, 17.04995 to 10.05 .95 and from 13905.95 to 

15905.95 but during Departmental enquiries had tailed to 

produce any proof as to the maintenance of Special Error Book 

and prescribed Register etc as required by above cited rules 

and as each l4entified as aubeMiary offender in respect of 



above mentioned 1os of Departent of Posts, India by not 

following the above cited rules. 

It may not peaps be out of place to mention, here 

that a good number of Postal Assistants and Assistant Post- 

masters of 1arimganj HO do had worked in the SO SB Branch 

of Kari*ganj HO diar ing different spells betweem 1 . .90 and 

24.05.96 have also been identified as subsidiary ofThnders 

and have been punished with recovery of proportionate amount 

of the loss of the Department of Posts, India taking into 

oonsideration.of the actual numbers of days they have worked 

either as Postal Assistants or as Assistant Postmasters In 

that particular share of Karinganj HO and found to have failed 

to observe the rules and procedures prescribed In Thale 74 & 75 

of POSB Manual Vol-I, as merrtiored In para (3)abov.. 

I • 	That with regard to the siatonent wade In, para 1 1, 

of the application, the respondents beg to state that the 

punishment order issued under SSPOs, Silohar memo no. 

96.97/1)A/fl1I dated 2/11-09-2002 (4ne3ure-II to OA 

vas not at all an arbitrary etc as alleged by the applicant 

but be was given sufficient scope to defend himself by issue 

of a memo of charges and allowing bin sufficient time to 

submit his representation against the proposed action • The 

, applicant submitted appeal to the UPS Dibrugarh Thgiont 
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Dibrugarh who decided the case and issued final order 

under T?4G. Dibrugarh neso no. ta ff/2/24 -7/03/P dated 

6.10.2003. 

Copy of Silehar *eeo no. dated 2/11 -09 -02 

is annexed herewith and Marked as Annexure -II. 

Copy of D4brugait memo no dated 6.10.03 is 

anne ,ed herewith and ia rke d as An r re -VI. 

2. 	That with regard to pam 2 & 39 of the application 

the respondents beg to offer no coenents. 

3 • 	that with regard to the statenent esde In pam 

4(1'6), of the application, the respondents beg to stat. 

that "Brief history" of the case sent herewith is coneidered 

to be sufficient to prove that none of the involved officials 

of Karl*gar4 HO could produce any sorts of ecorde/documentary 

evidence in support a of the say that each and every Pass-

books were called for by that office for verification of 

balance and entry of interest. fie].evant Idger Cards of the 

SB Accounts of Bidyanagar BO ( in account with Anipur so) 

proved that annual interest for the years 1989-90 to 1995i96 

was not posted in the Passbooks. Lists of SB Accounts the 

Passbooks of which were not received up to 30bb June each 

year were also not sent to the Inspector of Post Off ices, 

as revealed during departmental enquiry, violating the 

previsions of Tha].es mentioned in the 0.A. 
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4 • 	That with regard to the statement made in 

pa ra 4(7-8), of the app heat ion, the respondents beg 

to state that the rules cited by the applicant in his 

OA are quite clear. The plea of "OONVSNPIONt', as stated 

by the applicant in his OA is rothlng but far away from 

truth • There is no provision of 	 In the 

Departmental rules and regulations. But, In this parti-

cular case the applicant, it appears, did not work as per 

prescribed rule, instead he had worked as per his self -

made fomula 0CX)lVIflON" and thereby encouraged and 

emboldened the 3PM 9  Bidyanagar 130 to commit fraud In the 

SB £ocoun.th for years together unchecked raising the loss 

of the Department of Posts, Government of India to 

Ra. 1,15,445,38. 

510 	 That with regard to the statement made in 

para 4(9), of the application, the respondents beg to 

state that for his utter failare to work as per piescri-

bed rules this Department had to sutfer such huge amount 

of monetary loss and as such a small portion of the total 

loss was ordered to be recovered from him, in partial 

adustwent of the loes, taking 14to consideration of the 

actual number of days be had worked in that particular 

share of duty and the residual amount of 100S was ordered 

to be recovered, after observing same procedure from other 

oficials who had also worked In that particular thare 

of duty on the basis of the same fo u la and calculation. 
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6 • 	That with regard to the statement made in 

para 4(10) of the application, the rospondents beg to 

state that the decision of the punishing authority is, 

as such appears to be impartial and based on a justified 

formula since the Department of Posts, Govenmeni of India 

is bound to settle the just iied and proved claims of the 

defrauded depositors of SB, RD & M$T Accounts and should 

not bear the loss caused only due to irregular furotioning 

of some of the workers such as Postal Assistants and 

Assistant Postmasters. Xn view of the above facts, there 

appears to be no justification of setting aside the punisb 

mont, as prayed by the applicant. 

7 • 	That with regard to the statement made In 

para 4(11'.13), of the application, the rspondonts beg to 

state that the procedure prescribed for the purpose of 

vorification of balances of all the Passbooks and ain 

tonance of a register for the purpose In Head Post Offices 

have been vividly and elaborately prescribed in Rule 75 

particularly in Sub izle (iLt) of Thila 75 vide page 15 

of Annexure-I to the OA of the applicant and as such there 

appears no scope to set aside the punishment, as prayed 

for by the applicant in the OA. 

8 • 	That with regard to the statement made It 

para 4(14), of the application, the respondents beg to 

state that the circumstances under iâiiob the off ioial/ 

J 



offioial/appl1ant who had worked in that particular 

share of duty during the period from ApriL to June each 

year were taken into consideration for identification as 

subsidiary offender is based on the Rule 74 & 75 of the 

P0 SB Manual Vol-I.xift  

Copy of the 20 SB Manual Vol-I is annexed 

herewith and marked as Axmexure -I. 

The fomula under which the applicant ( and 

other respOfl8ible PAs & )( AINs ) was punished with recovery 

of s.9 1,000/- only in partial adjustment of tho total 

amount of loss has been detailed in Sub-Para (9 ) of 

pam 4 of the OA and as such it was basod on impartial 

calculation and need not considered to be set aside. 

90 	 That with regard to the statement made In 

pam 4(1516), of the application, the respondents beg 

to state that in view of what has been stated above the 

OA is liable to be rejected, which is not at all covered 

by any rules but on the "tere Convention" of the said 

applicant. 

100 	That with regard to the statement made in 

pam 5(A-H), of the application, the respondents beg to 

state that In the circumstances stated in the Brief - 

History of the case as well as Parawise conienta against 

paras I to 4 ( with Su.b"para3 ) there appears no ground 

for granting any relief to the applicant. 
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That with regard to pam 6 and 7, of the app1i 

cat ion, the m sponden ta beg to o fer no eomet a. 

That with rega'd to the statement made in 

pam B & 9, of the app1iation, the respondents beg to 

state that in view of 'Mt has been stated in the fore 

going pams the CA is liable to be rejected with coats 

in if favour of the defendents. 

That with ieard to pam 10 & 11 0  of the appLi 

cation, the respondents beg to offr no ooen.is. 

Yeritication.....'. 
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V.AgIF,1 

0L 	
Sen ior  

ipdt. of Post offices , Cachar Division, Silcbar, 

do hereby verify that the statements made In paigmpb 

t 7 , t  ii of the written statement are tie to 

ay 1ios4edge, those made In pamgrapbs ( 	 being 

matter of recoiis are trne to my Information derived 

therefrom which I believe to be te and those made In 

the rest are humble sabmissions before the Hon'ble 

fribunal • I have not suppressed any material facts. 

And I sign this verification on this r( tb 

day of 	 2004 . 

cYc ga,  

¶ucTc 
$UPd f Post Oi1G@3 

Division Sch-7 


